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For the alleged - ' & Ms. S Raner jee,counsel
-Contemnor - :

~'ieard on. 13.4.2000 _ n "~ QOrder on: 13.4.2000

. ~ %e have heard ld. Poun>Glo of both sides. % find
that despite cirection given:by the Tr;bUﬂal dated” e,.96 in
Q.Ae”o. 157 of 1996, the alleged Contemnor did: not give rullef '
to the upolicawion-on the ground ox nonuavallablllty of~recordsa

W are of - uhe view that aOpllC nt shoulc ot be deprlv d of the

}—-l

relicfs as per direction given by the Tribunal for an un 1mitad

" seriod for faylt en the part of,the alleged Contemnof;. Alleg:d
'antemnor is the custodian of the iccof&s-ﬂ.He ;hould'crant propén‘
reQief'fo the'apolicant ao.u\r c;rcrblon glven by the zrlbuﬂol
dated lg 296 within the .ICJCrlb”d time. 1In Case, “céoffs'are
not availaible thgn Scrvice Records should be fw“mv‘ as per'Rulcs;
ngafe.of‘fhé view that reliefs which arebadmissible to the apolicent
as per direction given by the’T:ibunal'should not be kept pending |

./ for unlimited period. I'x view of fhe aforeséid circums: _ances last

‘ ’ chancé is g* ¢n to tk” allecec Contemnor to grant relief'to the

applicant jac . um. sible to her iﬁ'vierof the juezement péssed by

the Tribunal on. 13.9:1996. Ve &re also of the view that on the
o _

IN L& L\Lf : . .
9’ o of uucaukgﬁAged gchnr“ a Covermment Zmployee cannot Dbe
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held diséhtftled T ;q£'§ension under the Rules.

2. It ié‘fouﬁd froﬁ the letter dated 9;2;99 bearing?No.E/CC/CAT/
Cr(C) 97/iL writteh by uﬂnlo*.Divisibﬁal'Méchanical Encinecr,_
S.c. ndll»ay, AGT a accrefsec to the applicant uhat Service Tecerds
were neot avallable with tLe'a¢leccc Contemno;e bhcwﬂco*e, wWe |

L

dircug + He al llecged COﬂtemnor to re-construct the Service Records

on the baq;g of Services lend””ed by u“e huobaﬁd of the aJU¢LCQﬂt

and give relief to the applicant in the lig 1» of “the ohsérvaticn

oday as well as in the order dated 13.5.96 passod by

! .
thl” T“*hunal Nluhlu two rmorths from the date of communlcat*OW

_of this Order \1‘“ovt fails Wltl'uhla obfbrvauxon C.P.C. is
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